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WTitten Answen 

(c) During 1961- 62 (April, '61 to 
February '62) Rs. 2· 15 crores have 
been ear~ed in !oreign exchange. 

DerequisltioninC of B Oll!eS ln 
Calcutta 

•909. Sb.rimati Renu Cb.altran rtty : 
W ill the Minister of Worb, Boastnc 
aJld Suppl7 be pleased to state: 

(a) whether it is a f act that houses 
in 'K' site plot at Anwar Shah ~ad, 
Tollygunge, Calcutta belonging to 
smal\ plot holders and middle class 
people were requlsitioned under the 
special powers granted during the 

·w ar emergency and still remain with 
Government; 

(b) how m any p2rsons' properties 
are thus affected; 

(c) whether it is also a fact that 
they h·ave been urging for a long 
time to get baek those properties for 
their use; 

( d ) the reason for refusing to de-
requisition them so many years after 
the war is over ; &nd 

(e) the action Government propose 
to take in the mAtter? 

The Minister Of Wons, B~ 
and S uppl)' <Sbrl Mehr Cband 
Khanna): (a) and (b). A large num-
ber of plots of land were requisition-
ed in 1941. Most of the plots were 
restored to the respective owners 
after the termination of the w ar and 
at present only 4g plots owned by 31 
persons are held under requisition . 

(c) Yes. 

Cd) and (e). The property could 
not be derequisitioned as it was un-
authorisedly occupied by the dis-
placed persons irom East P akistan 
and continued to be encroached upon. 
The question of eviction of tho,,e per-
aons, as w ell as t he release of the 
property to the owners Is stlll under 
c..ns1a erat1on. 

Catel'lnc ln Constitutioa House pd 
Westem Court 

•910. Shrl S . M. Banerjee: Will the 
Minister of Works, Hoasln&' and Sup-
pl7 be pleased to state: 

(a) whether it is a fact that th e 
food supplied in Constitution House 
and Western Court is far from ~atis­
factory; 

Cb) if so, whet'her several complaints 
have been lodged by the residents o! 
these places; and 

(c) since how long the contractor 
has held this contract? 

The Minister of Works, Houslnc :ind 
Sapply (Shri Mehr Chand Kba.aaa>: 
(a) and (b). No, Sir. The complaints 
are of a minor nature. 

(c) Since 1952 in the case of the 
Constitut'ion House and 1956 in th e 
case or the Western Court. The con-
tracts have been extended from time 
to time on the recommendations of 
the Joint Committee of Chairmen of 
House Committees of both the Houses 
of Parliament. 

Withdrawal from Provident Fand 

r Shrl Indrajit Gupta: 
•911, ~ Dr. U. Mishra: 

L Shri Dinea Bhattacharya: 
Will the Minister of Labour and 

Employment be pleased to state: 

(a) whether facilities tor industrial 
workers to take Joans from their Pro-
vident Fund accounts in cases 'Jf 
illness have recently been withdrawn; 
and 

(b) if so, t he reasons therefor? 

The Minister of Labour i.a the Mi.nls-
tr7 of Labour and Employm ent (Shrt 
Hatbl): (a) Yes. 

(b) The reasons are--

(i) The frequent abuse of the 
facility by worker-members; and 

(ii) the increasing coverage or 
the Employees• State Insurance 
Scheme, benefit ing the memben or 
tne rnml!y also. 




